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Irregularities in Calling Tenders In D.D.A.

3627. SHRI RAM VILAS PASWAN:
Will the Minister of WORKS AND HOUS-
ING be pleased to state @

(a) whether Government have found
irregularities and misappropriation in iavit-
ingtenders in the Delhi Development

Authority ;

(b) if so, what kind of irregularities and
misappropriations were theso ; and

(c) remedial steps Government have
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taken to stop such irregularities in future

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS, IN THE
MINISTRY OF WORKS AND HOUSING
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
MALLIKARJUN) : (a)to(c). The infor-
mation is being collected and will be laid on
the Table of the Sabha.

Procedure of Inviting Tenders in D.D.A.

3628. SHRI RAM VILAS PASWAN !’

;Will the Minister of WORKS AND HOUS-
. . - . ‘ING be pleased to state :
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. (a) whether in Delhi Development Autho-
rity, tenders are invited on behalf of the
Chairman ; .

(b) who is the competent authority to
il for the tenderss in the Delhi Development
wathority ;

(c) how are the tender documents pre-
ired, published and sold in the Dethi
tvelopment Authority ;

‘d) whether the procedure of inviting
ders in the Delhi Development Authority
ers from that of the C.P.W.D. ;

) how are the tenders for works accep-
tand awarded to the agencies in the Delhi
Lslopment Authority ;

. whether there is any time-limit for
aatance and award of the works to the
susful tenderers ; and

' if so, how is this time-limit. exercised
in Dethi Development Authority ?

T DEPUTY MINISTER IN THE
DERTMENT OF SPORTS, IN THE
MITRY OF WORKS AND HOUSING
AN IN THE DEPARTMENT OFR
PAIAMENTARY AFFAIRS (SHRI
MAXKARJUN) : (a)to(g). The infor-
matis being collected and will be laid on
the & of the Sabha.

R(ilrlatlon and Absorptioa of Depula-
: tionlsts in D.D.A.

363SHRI RAM VILAS PASWAN :
Will | Minister of WORKS AND





